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tation of further programme, and whether in 
this matter there is adequate coordination 
between the concerned Directorates.

9. To review in broad terms the ade
quacy, both in terms of quality and quantity, 
of seismic, drilling, testing, production and 
other important equipment at present available 
and in use in the ONGC, and if gaps and 
shortcomings are revealed to suggest measures 
for removing these;

10. To review the deployment of drilling 
rigs and seismic equipment and suggest mea- 
sures for their better and more effective utili
sation ;

The Committee is being requested to give 
their report within a period of three months.

SHRI SOMNATH

MR. SPEAKER : You should be very 
brief.

SHRI SOMNATH CHATTERJEE (Bard- 
wan) : Of oouise, with your permission, Sir.

This is a matter of importance, an impor
tant piece of legislation which is sought to 
be introduced.

This Bill seeks to do away with the entire 
democratic process of legislation. Because, 
there could be no opportunity of discussion or 
of debate in respect any Bill or anything that 
may be passed or law enacted in respect of 
West Bengal,

12.5$ hrs.
BUSINESS ADVISORY COMMITTEE 

Third  R eport

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS
PORT (SHRI RAJ BAHADUR) : I beg to 
move :

“That this Houfce do agree with the Third 
report of the Business Advisory Committee 
presented to the House on the 15th July, 
1971.”

MR. SPEAKER : The question is :

‘That this House do agree with the Thud 
Report of the Business Advisory Commit’ 
tee presented to the House on the 15th 
July, 1971.”

The motion was adopted

12. $6 bn.
WE$T BENGAL STATE LEGISLATURE 

(DELEGATION OF POWERS) BILL*

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
Kfi/C, PANT): I beg to move for leave to
introduce a  Bill to confer on the President 
the powe£ of the legislature of the State of 

ta rsa l p  make laws.

So far as the Constitutional provision is 
concerned, I know, the Minister will refer to 
Art, 357. But that should be taken recourse 
to in gravest emergency : not as a regular 
piocedure to be adopted in every case where 
Piesidcntfcl rule is promulgated. So far as 
the Constitution is concerned, there are various 
provisions in Part IV, dealing with Directive 
Principles which are never taken recourse to, 
and this has become something like a monu
ment of Government’s in action and apathy 
because Government has never taken any 
steps for the purpose of enforcing the Direc
tive principles.

Just because there is a Constitutional pro
vision it is not necessary that Parliament should 
abdicate its function of enacting law for the 
puipose of the State over which Presidential 
rule is promulgated and leave the entire 
process of legislating for that State to the 
executive, in the name of the President. It 
will give rise to tendencies of passing tows 
without discussion, laws which will bp in the 
nature of ‘anti-peopfe’ laws. Aa4f we wifi 
have no opportunity to discuss that. The 
only provision made is that there can be 
amendment of any of the Acta which am 
passed by the President in exercise of the 
powers under this statute. But, Sir, that vfjli 
be only in the case of amendment .that may be 
proposed, but there is no scope for general 
discussion or for disapproval of the President 
tial Act that may be passed.

^ ^ l i ^ ^ ^ ^ a x o t t e  of India Extraordinary, Part II, Section 2, dated 16-7*71,
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Another provision is saying that the 

President whenever he considers it practicable 
to do so, shall consult the Consultative Com
mittee. This provision itself contains a rider 
that the Preside** may not even consult the 
Consultative Committee. Therefore, there is 
no scope for discussion or debate on any 
proposal that the President may choose to 
enforce.

I wish to make this submission. The 
only plea that has been taken is that Parlia
ment may not find time to legislate for West 
Bengal. This plea, I submit, should not 
be taken into consideration because executive 
legislation or any expediency cannot really be 
a substitute for proper legislation to be 
enacted by the elected body to be considered, 
debated and discussed.

13 hrs.

No executive expedient can be a substi ute 
for following the ordinary norms of parliamen
tary democracy. If the House and the 
Government could find time to initiate Bills 
and retrograde measures like the Maintenance 
of Internal Security Bill and if many hours of 
this Houic could be taken for passing such a 
legislation, surely, this House can afford time 
for the purpose of enacting important 
legislation which Government think it neces
sary to be promulgated in West Bengal. 
Therefore, why should this House be com
pletely bypassed for tbe purpose of initiating 
legislation for West Bengal ?

Tbe other point to which I  want to draw 
the attention of the House is that the Presi
dent has the power under the Proclamation 
to issue ordinances under article 213. 
Therefore, that power is being retained by 
the President under the Proclamation itself. 
If there is any necessity, when Parliament is 
not in session, certainly the President can 
issue ordinances, Which as hon. Members are 
aftare, will remain for six weeks after the 
House H called. Within that time, Parliament 
can pM» such legislation. Therefore, I would 
submit that Government should consider 
wkhdtwwibg this Bill and should sot arrogate 
to themselves sudh blanket* wide and arbi
trary powers to pass any legislation without 
aver eontqi toPeftiament for the purpose of 
its sanction.

1 would also like to point out that this 
time the Central Government have dissolved 
the West Bengal Legislative Assembly, 
according to us in the most partisan manner, 
because on tbe last occasion when President’s 
rule was imposed, for four months the 
legislature was kept alive, but this time we 
had the unseemly spectacle that even before 
the Ministry tendered its resignation, the
Assembly was dissolved just to prevent the
single largest political party in West Bengal 
from coming to power through the democratic 
process. After having dissolved the legisla
tive assembly in the most arbitrary manner 
now the executive government wants to take 
up the entire legislative processes also without 
allowing any Bills or proposed legislation to 
come before any elected body.

Therefore, 1 submit that this Bill will be 
a fraud on he constitutional and legislative 
power that has been conferred on Government, 
and this House will not be doing its duty in 
abdicating all its powers and functions if it 
enacts this law. Therefore, 1 beg to oppose 
the introduction of this Bill.

SHRI K. C. PANT : The House will
recall that the President has declared in his
Proclamation on 29th June this year that the 
powers of the State Legislature of West Bengal 
shall be exercised by or under the authority 
of Parliament, and hence all tbe powers of 
that State legislature are now exercisable by 
Parliament.

Any important issue in relation to West 
Bengal can be raised in Parliament under the 
different provisions of the Rules of Procedure. 
But the schedule of business before the House 
is so tight that it would not be possible for it 
to consider in detail urgent legislative 
measures which may be required to be enacted 
for the West Bengal State. Therefore, in 
accordance with article 357, which my hon. 
friend has himself cited, it has been the usual 
practice of Parliament to confer on the 
President tbe power of the legislature of a State 
to make laws.

The present Bill follows in all its major 
aspects the pattern of earlier legislation on 
this subject adopted by the House for West 
Bengal when it was under President’s rule 
on the last occasion. It provides as usual 
for tfcft1 setting up of a oownittee consisting of 
m  Members, 40 from U k  Sabha and 10 town



1*5 {Min. Agriculture) ASADHA 25, 1893 (SAKA) D.G. (Min. Agriculture) 18ft

SUtfya Sabha. This committee is required to 
be consulted by the President in regard to 
the legislative proposals. This is so far 
as the legislative competence aspect is 
concerned.

As regards the other aspect as to how the 
legislature was dissolved etc. etc. all these 
matters can certainly be discussed when we 
Come before the House for approval of the 
Proclamation, and that would be the time and 
not this to discuss those things.

DR RANEN SEN (Barasat) : May I 
make a submission ?

MR. SPEAKER : He should have
followed the practice of sending an intimation 
to me earlier. The Minister has replied.

DR. RANEN SEN : It is just a clari
fication. Previously also all the Bills meant 
for West Bengal used to be brought before 
this House. How is the power taken away 
now from this Parliament ? Now there is 
President's rule We arc working as the 
legislature for West Beugal also. Therefore, 
ail the powers vesting tn that Assembly should 
vest in us.

SHR1 K. C. PANT : That is why the
Bill. Dr. Ranen Sen will remember that 
during the last Pesidential rule, we enacted 
some very important and useful pieces of 
legislation including land reform legislation 
and the Consultative Committee was consulted 
at the time.

MR. SPEAKER : The question is :

‘That leave be granted to introduce a Bill
to confer on the President the power of
the Legislature of the State of West
Bengal to make laws”.

The motion was adopted

SHRI K. C. PANT : I introduce the
Bill*

13.07 i»s.
DEMANDS FOR GRANTS, \91\-12-~Contd 

M inistry of Agriculture—Contd.

MR. 9PBAKER : Further discussion
«a£ Votfosg oft the Dfemands for grants under

the control of the Ministry of Agriculture 
together with cut motions moved. We will 
continue upto 3.30 P.M. How much time 
does the Minister require for reply ?

THE MINISTER OF AGRICULTURE 
(SHRI F. A. AHMED): About half tm
hour.

MR. SPEAKER : I think we can spare 
that time on Monday. He will reply on 
Monday.

SHRI F. A. AHMED : Yes.

«ft sfarcrT (srfw n) : s r s w
f t  ^  ^  ^ f t -

tk ?r w  3kt s n t  Srfo* 3rrq% 
w. 11  s r  srrar t o  w?t% %
m i  ?>tt ? ^  aftr srftft
*rr% ^ rf f  ̂  i

MR SPEAKER: Shri Shinde was on
his legs. He will try to be brief.

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : Yes.

Yesterday I said that many senior 
colleagues of ours had participated in the 
debate which had been very useful and cons
tructive. Shri Genda Singh, Shri Darbara 
Singh and a number of others really en
lightened us on a number of issues. I am 
thankful to all the members who have 
spoken.

I would like to say that Shri M. Satya* 
n&rayana Rao was very unfair to me, my 
Ministry and to my Minister. 1 am not aller
gic to criticism. In fact I am such a worker 
and colleague of yours who would like to 
welcome criticism as it will help us to improve 
matters. But when personal references were 
made to Shri F. A. Ahmed, I felt extremely 
unhappy.

SHRI M. SATYANARAYAN RAO 
(Karknnagar): I have not said anything ob
jectionable. 1 have great respect for him. 
But so far as agriculture is concerned, it is a


